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IN THE CENTRAL ADMINISTRATIVE ‘I‘RIBU_N%’\L : HYDERABAD BENCH -1
i - =
AT HYDERABAD | 1
* k% : :
1. K.Jagannadha Rae ' : . -
2. P.Nagashankara Rae . ? - .
3. N.Srinivasa Rae . . .. Respandents,
Vs
1. The Unien ef India, rep.by its |
Secretary, Min. of Finance i
(Dept. ef Revenue), Nerth Bleck,
New Delhi. B ;
' : ) i
2. The Commissiener of Custems and|-
Central Excise, Basheerbagh, -
Hyderabad, |
3, The Cemmissiener af Custems and
Central Excise, Guntur. 1
4. The Dy. Cemmissiener (P&V)
‘Customs & Central Excise, ;
Basheerbagh, Hyderabad, S .. Respendents.
.
Counsel for the applicants : Mi. G,.Raraméswara Rae |
. k]
| ‘ |
Ceunsel fer the respendents ; M?.V.Rajeswara Rae, Addl,CGSC,
CCRAM: | |
THE HOM'BLE SHRI R. RANGARAJAN : |MEMBER (ADMN.)
THE HON'BLE SHRI B,S5.JAI rl:ARAME'S}'!iWAR : MEMBER (JUDL.)
I.2

. T
> ey ey
v ol i3

k)
%
A
gi:
by
Ry
4
3
1
e
4
¥
s




&

D !

CRLER

1

Heard Mrs.Sakthi fer Mr.(.Parameswara Rae, learried

ceunsel fer the applicants and Mr.V}Rajeswara Rae,

for the respendents, ' .
listing of

2;, This QA is called to-dayiln view of/ﬁha MA, 1109/93 in

CRAL ORDER (PER HON'BLE SHRI R.‘RAN%ARAJAN : MEMBER (ADMN.} |

learned‘c0unsel.:ﬁ

J

this 02 filed by the respendents iﬁ the OA praving fer vacatPon‘nf

| interim erder passed in this CA,

3. " The prayer in this OA,ié similar te prayer in OX
0A,.1220/95 has been dismissed fer %easens stated in the erd
infructueus te-day. As the appliantsin this CA is alse si

placed and in view ef the revlqed,.rder Ne.3/97 dated 7-1-9

K
(Annexure—R—lin the MA), &hie OAtha= alse beceme infructue. .

Hence the OA is dismissed as infructuous. Ne cests.

4,11220/95.

|
€r as

imilarly

/Br 7 JAI PARAMESHWAR) (R. RANGARAJAN).
MEMBER(JUDL. ) . MEMBER (ADMN. ) -
DAR | ‘
Dated 1 Bxkimixk 27tH Nev, 1997, ity
Dictated in the Open Ceurt) . ety
DR
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" Copy toi=
1%‘ The Sgcratary: ainistry of Finance (Dspt ¥ of RaVenua), North
. Blocky New DeXhid :

2% The Commigsionar of Customs and Cautral Exciaa, Bashasrbagh; |
Hyderabad%:

3y The Cemm;asianar of Customs apd Central Excise, uuntur..

4% The Dyﬁ Commissionar (p&V), Customs & Central Excisey
Baahaarbagh, Hyderahadﬁ

5% Bna copy to Mrﬁ G@Ranamasuara Rao, Advacate, CATﬁh Hydﬁ
63 One copy to Mri ViRajeswara Rag, Audﬁ:csc., CAT., Hydd
73 One copy to DERH(A); CATS, Hydd
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TYRED gy .. CHECKED gY
COMAARED gy APPROVED BY

IN THE TzNTRAL AOMINTSTRS TIVE TRIBUNAL
: HYDZRA 31 ) _
THI HOM'BLE SHRT ARANGARAZAN & m(a)

ARD

THE HontgLs SHRI B.5,341 PRRAMZSHUAR ¢

M (3)
Dated: 'D.:}L/If /q e
t
ORDER/ 34BGMENT—
M ALR s Ao ey
_ | in ‘ :
DANG, (22 /cfS—
Admittad ang Inters Directiong
Issued, ‘
A1lowad
Oisposdd of witn Directians
Dismissad
. Amet— %
Dismissad as Withdrawn
Oismissad Far' Dafault
Ordered/Rejektad
No order as tt costs, -
YLKR IT Codrt
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